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Sh. Ram Niwas Goel, Hon’ble Speaker in-Chair 
 

1. 11.04 AM Special Mention (Rule-280): 
The following Members raised matters under Rule-280 with the permission of the Chair. 

1.  Shri Som Dutt 
2. Shri Haji Yunus 
3. Shri Ajay Mahawar 
4. Shri Anil Kumar Bajpai 
5. Shri Om Prakash Sharma 
6. Shri Ajay Dutt 
7. Shri Mohan Singh Bisht 
8. Shri Rituraj Govind 
9. Shri Ramvir Singh Bidhuri, Hon’ble 

Leader of Opposition 
 

10. Shri Virender Singh Kadian 
11. Shri Akhilesh Pati Tripathi 
12. Shri Pawan Sharma 
13. Shri Jai Bhagwan 
14. Shri Girish Soni 
15. Shri Naresh Yadav 
16. Ms. Bhavna Gaur 
17. Shri Surendra Kumar 
18. Smt. Rajkumari Dhillon 
19. Shri Abhay Verma 

 

2. 11.54 AM The Chair congratulated Ms. Neetu Ghanghas, Ms. Saweety Boora, Ms. Nikhat Zareen and 
Ms. Lovlina Borgohain for winning Gold Medals for India in the Women World Boxing 
Championship, 2023.  
 

3. 11.55 AM The Chair informed the House that he had received a Notice of breach of privilege under 
Rule-66 from Shri Ajay Mahawar against Shri Kailash Gahlot, Hon’ble Minister of 
Finance and Shri Gopal Rai, Hon’ble Minister of Development for leaking the contents of 
Budget. 
The Chair informed the House that he had examined the matter and did not find any merit 
in the allegation that there was a leakage of Budget details.  The Chair also cited a 
precedence dated 03rd March, 1956 in which Hon’ble Speaker of Lok Sabha had ruled that 
furnishing of information related to Budget does not amount to a breach of privilege.   
The Chair, accordingly, disallowed the Notice. 
 

4. 11.56 AM Shri Jarnail Singh, Hon’ble Member called the attention of the House to the Public 
Grievance Portal of Prime Minister’s Office (PMO) and took exception to the caption 
“Sikh Terrorist activities in India/abroad”. 

 

5. 12.04 PM Discussion on Annual Budget 2023-24:  
Discussion on Annual Budget 2023-24 presented by Shri Kailash Gahlot, Hon’ble 
Minister of Finance on 22 March 2023 commenced:  

The following Members participated in the discussion: 
1. Shri Somnath Bharti 
2. Shri Rajendra Pal Gautam 
3. Shri Ajay Dutt 
4. Shri Surendra Kumar 
5. Ms. Bhavna Gaur 
6. Shri Abhay Verma 
 

6. 01.10 PM The Chair adjourned the House till 02:00 PM for Lunch. 

7. 02.07 PM House reassembled. 
Hon’ble Speaker in-Chair. 
 

8. 02.07 PM Discussion on Annual Budget 2023-24 continued:  
7. Shri Naresh Yadav 
8. Smt. Preeti Jitender Tomar 
9. Shri Sahi Ram 
10. Shri Pawan Sharma 
11. Shri Om Prakash Sharma 



(02.50 PM : Shri Madan Lal, Hon’ble Member requested the Chair to allow Short 
Duration Discussion (Rule-55) on the issue related to “Financial loss to Union 
Government Exchequer and Public due to a private company and no inquiry being 
conducted by Union Government in this regard”. 
The Chair informed the House that the Short Duration Discussion (Rule-55) will be taken 
up on 28.03.2023. 
The Chair, taking the sense of the House, extended the sitting of the House for 29.03.2023. 
The Chair also informed that Notices for Special mention under Rule-280 for the sittings of 
the House on 28.03.2023 & 29.03.2023 be submitted in the Notice Branch.) 

12. Shri Virender Singh Kadian 
13. Shri Praveen Kumar 
14. Shri Abdul Rehman 
15. Shri Akhilesh Pati Tripathi 
16. Shri Mohinder Goyal 
17. Shri Ramvir Singh Bidhuri, Hon’ble Leader of Opposition 

Shri Kailash Gahlot, Hon’ble Minister of Finance replied to the discussion.  
(04.04 PM : Shri Abhay Verma, Hon’ble Member started arguing with the Hon’ble 
Minister of Finance and disrupted the proceeding of the House. 
The Chair repeatedly requested the Hon’ble Member to take his seat, but however the 
Hon’ble Member continued to argue with Hon’ble Minister of Finance and the Chair. 
As per directions of the Chair, the Marshalls escorted Shri Abhay Verma, Hon’ble Member 
out of the House as he refused to withdraw in spite being named by the Chair.  
Shri Arvind Kejriwal, Hon’ble Chief Minister also expressed his views. 

 

9. 04.40 PM Consideration & Passing of Demands for Grants for the financial year 2023-24: 
The Demands for Grants presented on 22nd March 2023 by Shri Kailash Gahlot, Hon’ble 
Minister of Finance were considered demand-wise.  
The Demands were put to vote and adopted by voice vote. 
 

10. 04.46 PM Appropriation (No.3) Bill, 2023: 
Hon’ble Minister of Finance introduced the ‘The Delhi Appropriation (No.3) Bill, 2023’ 
(Bill No. 04 of 2023) with the leave of the House. 
The Motion was put to vote and adopted by voice-vote. 
The Bill was considered clause-wise. 
Hon’ble Minister of Finance moved that the Bill be passed. 
The Motion was put to vote and adopted by voice-vote. 
 

11. 04.50 PM The Chair read out a statement informing the House that Finance Department has issued an 
order dated 22.03.2023 that Principal Secretary, Law, Justice and Legislative Affairs, Govt. 
of NCT of Delhi will be the Administrative Secretary and HOD of Delhi Legislative 
Assembly despite the fact that the Law Department has time and again clarified that Law 
Department is not and cannot be Administrative Department of Delhi Legislative 
Assembly. 
The Chair requested Hon’ble Minister of Finance to direct Finance Department to 
withdraw order dated 22.03.2023, before Delhi Legislative Assembly initiates any action in 
this matter, and implement the recommendations of General Purposes Committee adopted 
by the House on 27.02.2019 and All India Presiding Officers Conference held in Shimla 
from 17-19 December, 2021 giving financial autonomy to State Legislatures.  
The Chair requested the Secretary (LAS) to share the Ruling/Directions of the Chair along 
with relevant documents with the Hon’ble Members.  

12. 04.56 PM The Chair adjourned the House upto 11.00 AM on Tuesday, 28 March 2023. 
 

Delhi  
27 March, 2023   

 Raj Kumar 
Secretary 

 

  






